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OA 3259/2013 

                   Central Administrative Tribunal 
    Principal Bench, New Delhi 

*** 

OA No. 3259/2013 
 

This the 22nd day of August, 2016 

Hon’ble Mr. P.K. Basu, Member (A) 
 
Brijesh Singh, Aged 60 years, 

S/o Late Sh. Ladli Prasad Saxena 

Retd. SSE/Spl/P.Way/Tuglakabad, 

Group ‘C’, Delhi Division N. Rly.  

R/o H.No. 45, Prakash Vihar, 

Opp. Alwalpur Dharamkanta, 

Palwal, Distt. Palwal, Haryana     ..... Applicant 

 
(By Advocate: Mr. H.P. Chakravorti) 
 

VERSUS 
 
1. Union of India through 

 The General Manager,  

 Northern Railway, 

 Baroda House,   

2. The Senior Divisional Financial Manager, 

 DRM’s Office, Northern Railway, 

 State Entry Road, New Delhi. 

3. The Senior Divisional Engineer-V, 

DRM’s Office, Northern Railway, 

State Entry Road, New Delhi. 

4. The Senior Divisional Personnel Officer,  

 DRM’s Office, Northern Railway, 

 State Entry Road, New Delhi.   ..... Respondents.  

 
(By advocate: Mr. V.S.R. Krishna with Mr. Shailendra Tiwary) 

 
 



-2- 
OA 3259/2013 

ORDER (ORAL) 
   

 Heard learned counsel for the applicant.  There is a recovery 

order of Rs. 14,71,995/- on the basis of some shortage in stock.  It 

is stated by learned counsel for the applicant that applicant has 

retired and the said amount has already been recovered from his 

retiral benefits.  It is argued that he had sought copy of letter dated 

16.07.2013 which has been cited by the respondents in their letter 

dated 13.08.2013, Annexure-A (Colly), which he has not received till 

date and therefore not in a position to file a representation.   

2. In the interest of justice, I dispose of this OA with a direction 

to the respondents to provide a copy of order dated 16.07.2013 to 

the applicant within a period of a fortnight.  Thereafter, the 

applicant shall file detailed representation to the authority 

including his reply on the question of shortage of stocks.  The 

respondents shall pass reasoned and speaking order thereon within 

two months from the date of receipt of such representation.  The 

applicant will be at liberty to approach this Tribunal by filing a 

fresh OA if he has any grievance against such order passed by the 

respondents.          

 

(P.K. Basu) 
Member (A) 

/daya/ 
 

 


